75 Written Answers

1 “HIRET, 7eg g ¥ WA A Heran yguor

1878. =it Mfd~=x™ R} : F1 ggiaRor 3R
Td g |3l g8 g Bl puT Bl S

(®) " U< b BRAT Tl qA1 30D
AU & A # fRya dIF1 gRT S &7 H
P31 88 T% a1y SR ST TguYT e S ET
;3R

(@) UG & A H QU AAT 5T H HRAT
BT I FIT 8 3R HATTI §RT BIREAT H TG
BT IBATH & [T AT SR BRATS DI TS © qAT
1 € TSI 9T 87

TRl SR 99 WA # o WAt (st A
| ARASD) ¢ (F) 7 U< b bRal el |
SEIIEAEERASPEICING B SIS ESIGRUED
g 3R o ugur fFrRiEer engd g
AT IR AL |

(@) UGNl & HdY H T H ATIT H HRAT
@I RIS qamT @aer 981 8 | F=g aguul
[REEREISEISEE A EILRISEIRPIREI D]
| I8 ST BRIT BTSN S B oS
TR RN § GER N2 |

Plastic Bags

1879. SHRI K.R. MALKANI: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that plastic bags
and containers are a health hazard and
environmental disaster;

(b) whether government are wasting a sum
of Rs. 3000 crores in fereign exchange on the
import of raw material for plastics; and

(¢) whether Government Would con-sider
imposing  time-bound total ban on this
unhealthy industry and if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BABU LAL MARANDI):
(a) Improper handling of plastics poses
health hazards and environmental problems.
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(b) As per the information provided by the
Directorate General of Foreign Trade, the
total value of plastics raw material imported
during 1996-97 and 1997-98 is Rs. 2513
crores and Rs. 2184 crores respectively.

(c) The Ministry of Environment &
Forests has issued draft rules entitled
"Recycled Plastics Usage Rules" on 20th
November, 1998 inviting objections or
suggestions from the public within a period of
60 days. These rules propose prohibition on
usage of carry bags and containers made of
recycled plastics for storing, carrying and
packing foodstuffs.

Plywood Mills of Nagaland

1880. SHRI C. APOK JAMIR: Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the running of plywood mills
in Nagaland requires prior approval of the
Central Government under the provision of
Forest (Conservation) Act;

(b) whether the requirement is mandatory
notwithstanding the notification of Industrial
Zone approved by the Central Government in
the case of Nagaland; and

(c) if not, whether new mills can be set up
in the Industrial Zone, without prior approval
of the Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BABU LAL MARANDI):
(a) For diversion of any forest land for any
non-forest activity including for setting up
and running of plywood mills including in
Nagaland, prior approval of the Central
Government under the Forest (Conservation)
Act, 1980 is required.

(b) In case of diversion of forest land for
establishment of industrial zone/in-dustrial
estate  also,  provisions of  Forest
(Conservation) Act, 1980 would be ap-
plicable.

(c) Does not arise.



